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5.34 hre,

CONSTITUTION (AMENDMENT)
BILL

(Substitution of article 6)
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“The claims of tne members of the
Scheduled Casteg and the Scheduled
Tribes shall be taken into considera-
tion, consistently wita the mainten-
ance of efficiency ot administration,
i the mdking of appomiments to
services angd posts 1n connection with
the affang of the Union or of a
State.”
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MR, DEPUTY-SPEAKER: Motion
moved:
“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Mr, Lakkappa.

SHRI K. LAKKAPPA (Tumkur):
Mr, Deputy Speaker, Sir, I have gone
through the entire Bill, I cannot agree
with all the provisions of the Bill
which have been slated down in it
because some of the provisions would
give rise to legal complications and
controversies. My hon. friend has
put forth his idea with a social objec-
tive in  the slatement of objects
and reasons:

“The present Indian social struc-
ture based on Casteism and Brahmi-
nism has mentally and physically
crippled a majority of our popu-
lation.”

Let us not attack any particular caste
while discussing this Bill. We have
to attack the whole caste system. There
is no such thing ag the domination of
Brahmins or Rajputs or Jats or any
one community. We raust oppose the
entire system of Casteism, wherever it
prevails. Within the framework of the
society that we have adopled in our
Constitution, there should be a struc-
tural change, socio-economic change in
our country in g democratic manner. A
Jot of changes are necessary. Although
our Constitution =nvisages the social
system, 'we have not yet achieved that
gual, Our society has not developed
ag fast as we desire. That is where,
the Members of Parliament, from this
side as well as that side, are educating
the people about their rights and
privileges,

My hon. friend;, the mover of tha
Bill, is from Bihar, I would say that

.
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Bihar is a caste-ridden State. In every
State, the casteism is there. Casteism
can be controlled provided it is con-
trolled by a political will ang political.
power. In addition to that, there is
an economic power, the conceniration
of economic power in the hands of a
few people. Therefors, the regroup-
ing, the restructuring, of the society is
very necessary. The constitutional
changeg alone will not be enough, It
is very necessary to see that socioe
economic changes are supported hy the
political will, the political power of
the State,

It has been rightly snid that there
is a monopoly of political pnwey or the
tentacles of political power in the
hands of a caste-ridden society or a
group of caste people or # dominating
economic class, like, Birlag and Tatas.
Even though they are in a minority,
even though Birla-Taty; group of
industrialisty are in a minority, they
have got the economic power; there
is a concentration of economic power
in the hands of a foew people. They
are controlling not only the economic
growth of this countiry but they are
also controlling the gainful employ-
ment.

Take, for example, the Birlas today,
The Birla-group industrial houses start
industries and they control the entire
system of Government machinery

through 'which they generate employ-
ment and through which they spread
their own kith and kin. For instance,
there is the Hindustan Motors. They
alone employ. more than 4000 people
belonging to the Birla families, This
is what is happening. It is sp even in -
the case of ancillary units. 1 read an
article in a newspaper where it was
stated that 400 familie; belonging to
the Birla group are controlling the
raw material and the ancillaries around
big industries. All appoiritments. right
from the lowest, the chaprasis, to the
highest level have been given to their
own families. Where ig the guarantee
under article 16 or under the provi-
sions of the Constitution for - any
citizen of thig country to get jobs?



367 Constitution

[Shri K, Lakkappal

Today, an explosive situation of un-
employment problem is there and it is
mounting up. Last time, I brought
forward a Bill on the Employment
Guarantee Scheme in order 1o create
confidence in the minds of the
younger generation of peopie, But
the reply given by the hon. Labour
Minijster, Shri Ravindra Varma, was
that even the registers of Employment
Exchanges did not giv> the correct
number of unemployed people, lite-
rate or illiterate, skiiled or unskilled,
graduates or undergraduates, in this
country. This is the situation prevail-
ing in the country toduy,

Certain socio-economic changes are
very necessary. I do not know whe-
ther the present Government iy capa-
ble of bringing about any meaningtual
changes let alone how the democratic
system has been set up. The other
day, my hon. f{riend, the Industry
Minister, Mr. Georg> Fernondes, jeeled
out certain figures I do not know
how the figures have been prepared.
He said that there is § per cent growth
in industry. He has also said that
they are bringing meaningful employ-
ment and other changes by introducing
small scale industries, development of
khadi and all those things, But I do
not see any changeg in this country; I
have not seen any changes in the
country in the last two years. Why is
my hon friend not asking the present
Government to bring about these
changes? I do not know to which unit
of the Janaty Party he belongs, whee
ther Jana Sangh or Swatantra or any
other unit. Will he bring political
pressure and political compulsiong on
the entire Party ang sce that meaning-
fu] changes are brought ahout by the
present Government? But I know that
the Janata Government 1s not for any
of these changes in the society; they
are not for breaking the monopoly of
the monopoly houses, They are only
regrouping the indusirialists. They
are bringing the multi-nationals from
West Germany and other countries
and are regrouping them because they
are milk-yielding cows for them, they
grease their palms. Therefore, how
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¢an you expect any chunges from the
present Government? 1 want my Lon,
friend to revolt {rom the Party. 1
know, the Janata Party is _not for
making any of these social changes
‘What has happened in the last two
years? Have they brought any changes
in the society? Havs they brought any
revolutionary methodg to protect the
backwarg communities and other
weaker sections of the society and to
make them feel secure? (Interrup-
tions)

AN HON. MEMBER: What is yow
philosophy?

SHRI K. LAKKAFPPA: What iz vour
philosophy, I want to know. Are vou
defeading this Government! In Karno.
taka we have brought mcaningful
changes, we have implemented the 20-
point programme. we have brought
about many changes. We have creatod
the consciousness among the backWard
classes to fight for their rights We
have brought about revoclutiona™
changes even in the social system
Where a person has an annual incoms
of Rs. 4,000 he will get not only land
but also interest-free loans; and those
people whose annual income is less
than Rs. 4,000, they need not pay
back to the money-lenders. We have
done this to break the backbone of
the money-lenders. We have also
abolished the bonded-labour system.
(Interruptions) What is your policy
in West Bengal? Have the ‘Commu-
nists’, the ‘Progressives’. made any
changes there? We have introduced
Jand reforms in Karnataka. It may
not be a hundred per cent,

But you have not even started? You
have not done even one per cent. You
only make slogans. You capture
innocent people and parade them in
the streets. Is it bringing socialism?
You ask Mr. Saugata Roy, Was there
any change in West Bengal? All those
people who agitated for various
changes were kept in the lock-up. And
you are challenging Karnatakal! We
have done something in Karnataka,
You better try to copy us. Agk Mr.
Jyoti Basu to come to Karnataka and
see. You must brihg about the ne-

cessary changes in the soclety. 1t is
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no use only criticising the vokkaligas
or lingayats or any other community.
But you must abolish casteism and
you must bring in meaningful social
reform measures.

168 hrs.

I welcome this but unfortunately
the provisions have to be changed. I
do not know how it will stand the
legal test. However, the idea which
is intrgduced in thi; iz welcome, I
want that the society should be chan-
ged also. Socio-cconomic changes are
very nevessary. Today, especially as
far as the unemployment problem is
concerncd, the present Government
has not bsen able to bring any chan-
ge: in he lavl two years. We  have
beea ¢ ng that, We know there
s0uie wy ihe other side who are

i+ 0f the need of changes in
ty wna they believe in socio-
chuanges. You must  give
» of employment to the un-
wouth, Otherwise they
in revolt against the pre-
sent goverament and if any member
on ihai zide would bring forward any
measire with a meaningful chanee,
we will all support it.

Sir, anyway, I welcome the Bill of
the hon. Member,
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“l am definitely against reserva-
tion in government services for any
community for the simple reason
that the gervices are not meant for
the servants hut they are meant for
the service of the society as a
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whole. Administration must have
the service of the best men availa-
ble in the land and these must be
found in all communities. Reserva-
tion of posts for certain backward
communities would be as strange as
reservation of patients for particu-
lar doctors. The patients are not
meant to supply adequate or pro-
portionate clientele to all the doe-
tors whatever thelr qualifications.”
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this hardly solves 1 per cent of the
unemployment problem.

md
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*SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Chairman Sir,
1 rse to take part in the discussion
on the Constitution Amendment Bill
introduced by Shri Yadav which seeks
to amend article 16 of the Constis
tution In this connection, 1 would
like to say that while discussing the
Bill we have to discuss the social
and political situations that are pre~
vailing in the country, as without it
the discussion would be meaningless.
It we look to the rural areas, we will
find that ownership of land i3 con-
centrated in a few hands in the sphe~
re of industries, only a few monopoly

*The orignsl speech was deliveredin Bengall.
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houses run by a few families are hav-
ing a sirangehold over the meang of
industrial production and we are
made to live in a suciety which is

fragmenied in different classes.
And because of these, different
sio-economic problems are grow-

ing. In the present economic set
up nearly 60 to 70 per cent of
the population is living below  the
poverty line, the income disparity
between one class of people and an-
other 15 growing and the disparity n
income is also growing ~ide by side.
Needless to say, Sir, the total cumu-~
lative effect of all these disparities
has contributed to the ever increas-
ing number of unemployed people in
our country. We al]l know thac pro-
visions for reservation of posts in the
services have been made for the
members of the scheduled castes and
scheduled tribes people in our Cons-
titution. But the prevalence of the
capitalist economy not only in India
but all over the world has created
such disparities that problems of
the people who are at the lower str-
ata of the society have multiplied
manyfold and it is but natural that
the minority muslims today are voic-
ing their grievance to say aloud that
they are not being given a fair deal.
Similarly the Christian: too are say-
ing that justice is not being done to
them. Demands are being made for
prescribing suitable reservation for
the different classes. It is a problem
which has to be dealt with urgently
but while trying to do so we have
to go into the root of the problem and
should try to eradicate it from its
roots as otherwise any piece meal, ad
hoc or superficial approach cannot
bring about any permanent solution
of the problem. Sir, the Janata Party
has given a promise to the nation
that through Khadi Gram Udyog,
Cottage industries and small scale
industries which we support, they
would be able to eradicate unemploy-
ment from this country within the
next 10 years. But as long as the
capitalist structure of the society fis
retained, and as long as the class
character of the society is retained
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by the vested interest the people in
the villages and cities will continue
to be oppressed and victimed and
mere pious wishes of the Janata
Party will be of no help to the mil-
lions of the exploited and oppressed
masses of our country. What is real~
1y needed is a structural change of
our society unless this is done we can
never be near {o our goal and as I
had said in the last Lok Sabha even
during this Lok Sabha and as has
been suggested by Dr. Ramji Singh,
it 15 necessary to give to every youth
of our country a right to work. Every
younz man who wants to work
should be given work and this can
be done only by amending the Con-
stitution and making nght to work
a fundamental right Unless this is
done, the problem will grow and be-
come complex and still more com-
plex day by day More and
more demands will be made fiom
the different sections of the so-
ciety and if it is not tackled in
a major way, then I am afraid the
integration and unmity of the nation
will be in jeopardy. Therefore I
will caution the House and appeal
to the members, and particularly the
Government that they should not
wait any longer. Dr. Ramji Singh
may recommend a total revolution
but as long as the capitalistic struc-
tures of the society continues as long
a few capitalist will continue to con-
trol the means of production a3 long
as the foreign money continue to
have a lion’s share of our economy
and their profits are repatriated to
foreign countries we would never be
able to eradicate the evil that the
present Bill seeks to do. Therefore,
I would like to suggest that in order
to achieve our goal we should imme-
diately address ourselves to the task
of replacing the present capitalistic
economic structure of the society and
restructure on a national basia where
the welfare of the masses and the
exploited millions will have & priori~
ty over the welfare and wellbeing of
a wealthy few. Secondly, I will
suggest that the means of preduction
ghould be socialised. This by itsell
will eliminate the formation fo pri-
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vate capital and the exploitation by
a few and depriving the millions.
Thirdly, it is absolutely necessary
that the concept of personal profit
should be done away with. Once it
is done, then the all that will be
produced will belong to the society
and its people. All the profits will
be invested not for the welfare and
wellbeing of a few wealthy famihes
and classes but will be shared equal-
ly by the poor who produce the
wealth today but have not proper
share of the piofit, As soon as 0-
cialisation of the means of pruduc-
tion is done, the profit will be inves-
ted fo1 the developmental work, and
it will generate more cotlage and
small scale and other industries will
thus help u to eradicate the bane of
unemployment from our country.
Thus we have to strike at the runt
of the evil and unless we are bold
¢nough or couragcous ensugh to  do
i, we will gu 1ound and round the
vicious circle without knowing how
to come out of 1it. I also fecl that
a piece meal approach to the prob-
lam will not yield any result either
Let me make 1t very clear Sir that my
party the CPL (M) supporis and will
continue to support all justiable de-
mand; of the oppressed and exploit-
ed sections of the society, the demands
of the members of the scheduled
castes and scheduled iribes people,
the demands of the Muslims, Ch.is-
tians and other minornty communi-
ties of our country but I will tell
them ali that we should not approoch
the problem from a narrow communal
angle. If we commit that folly we
would never be able to solve the
problem. Therefore, I would give
a call to one and all to all those
who are interested in the welfare of
the country, and say gentleman let
us unite—let us put an end to total
exploitation that is now rampant in
our capitalist society, let us work
together to unite and consolidate all
those who are lagging far behind in
the race of social and economic pro-
gress, and let us all together give
rise to a soclety which will be free
from exploitation and oppression.

©Ours is an agricultural country and
]
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the development of agriculture will
naturally form the core of any plan
that will seek to help the poor . A
proper development of agriculture
will depend on =a proper distribu-
tion of land to the landless and liqui-
dating the present concentration of
land in a few hands. We have there-
fore to legislate and implement a
proper land reform procedure which
will bring an end to feudal exploi-
tation in the rural areas. This will
further enhance the purchasing capa-
city of the poor, will give birth to
more and more industrics, both cot-
tage and small, and will provide move
employment to the people. If we are
able to du this we would be able to
create a new society—so very differ-
ent from the present one-—where
exploitation will be a forgotten word,
where one class will not be pame

pered a* the cost of the other, where

the membhers of the scheduled castes
and scneduled {11bes will not be trea-
ted worse than amimals and where the
Mu<im« and the Chrishans will not
suffer from agonising feeling  of be-
ing given the treatment of a sccond
class citiern We bave to mmtiate a
ass strugele  through  which  we
would be able to genciate an atmose-
phere of total revolution and procee-

dimg through thus path we would no
doubt be able to bring about a revo-

lutionarv change 1n our society which
will not patronise exploitation, will

generate wralth through socialisation
of the means of produclion, will
usher in Ay era of ‘happiness and
prospenity for all It would be so-
ciety where education and medical
facilitics will be catered to all free
of cost and which will guarantee job
to the job seeker. This we can do
only by a united and unified appro-
ach, by eschewing narrow communal
feeling and hv organising the exploiled
and the havenots, If we are able
to do it, we would be one of the
strongest and the mightiest nation of
the world. I thank you S8ir, for giv-
ing me the opportunity to express
my views on this matter.

Wl wwie fow (Afiaregr) : fow
Fww w1 ey wvpw s § 1 Froden @ fom
orif 3 groar Femar § R 39 MR B geafygw
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w7 R wre 4t | oY 90 ¥ @ A L1l
g WO R AT ¥ W e wd zg;?a’r
mﬁwm:&mhﬁmhﬁmﬂn

g Aar gav fag Y 42 g d 1 wg
Wi.ﬁﬂhhm%ﬁm&fﬁ W &
TR ER 7Y qgrar T & b qwnT R aney Wz,
foo? ara @Y & a |

i 97d A fag o arqw a7 foraw
s At feagfafedis w1 fam aom a7 | evefd
& gap T areT qu W for i § fe oo
sfawe wr fred am § a3 s grfer
#fod 1 & oy afaur o aus ww & qoran
E ST A wmwman g fo svaita e el of) afew
HTEa T4y fagr WK 0w aga aF A §, 0y
WTTd §, 59 A wEY §F AN 6 HiE T aEg
¢ 1 o it swdgua | wfere 15(4)
WY, 9§ o gwr P—

15(4) *Nothing in this article or
in clause (2) of article 29 shall pre~
vent the State fromn making any
spec11l provision fo; the advance-
ment of any socially and educa-
tionally backward rlasses of citi-
zen o1 to; the Scheduled Castes
and the Schcduled Tribes™

fae wra saferdr 16( 4) wY e, o &

fraar gur &—

16(4) “Nothing in this article
shall prevent the State from mak-
g any provision for the reserva-
tion of appointment, or posts 1In
favour ot any backward class of
citizeng which, in the opinion of
the State, 15 not adcquately repre-
sented in the seivices under the
State.”

sz ©7 ¥ 79 # fear § 1 pifed



st drm wearerd .ErHg ¥
ot § 7 4 (rerge) ¢

ot ot fawre Qe & fra ¥

wham S sgmagmg ) 10538 21
WA H1 o T XAR WY AT IT HT B
wemfe @ SR wTer sriweT A s
R O% R Y eamoAr WY | 1955 & €T
FATET GO F oF  wqer  Stasem
:gﬂﬁm_m 1979 § g7 & 99 9 frae

® ford 82 gu§ 1 55 @ feivd & @€ WiT
24 awEw aer fox 43 § 9 T P TR
& ford 1 iz fee nam wefy A wgfam frgm
?‘(rwmvr‘nfaami: 0T ZE AT F WA

ot fed vy T e 1 24 A ww W@
o AR am 1§ 3 A ag o
¥T 3F w39 faE w1 mak § o fan
WAM | 24 aF AW faR Ruw WA W,
ag wg & fx wivw W amias s
# aga afda wr wr &, gatg g oF fWa
oA afen @ § 1oAY W SEhm § SO
Sar @% D, W o 97 a9 $fE, ater
a9 & Faw w A g g o

(Amdt) Bill 384

wre §, wreer € for 8, sl o
it o g 1w dw
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sweAmadradt § 1 TG TTEE WETRY
ﬂ;gaﬂﬁtmt,ﬁiﬁai,!wwiif“
IER v feid aF ez wq F awdrdy )

e aréf ] sy avdeRy F Frar §

“sraar arét 1 ww § fE o ® W fred
i o fover o wewar wy afie & o o
% v o wrk @ 9@y e ¥ av arer o
wwar § o 0% fyef ait & fad frfw e
# A woar wid ) waAes e w oAl W
farer YT SwATT B Pty gEnr Y | SRR
wravT %Y it @ seEre wr Awton §
fro? it & fod 25 & &wg 33 shoy e
it & wriety | gfower Y "W
gard # Fd onfer &Y svEed o

oW [ET YLAT § WA TORFT AY A€ 1AL
¥ 5 ag 50 yfame & wiew srram e A ?
& whrena o1 fafay w@ ¢ @fwa o &7 afx-
T T Q2T W AAET §, I gerias wfan-
ferr gframior & zo qe et O Ad 1 AW
3G fr 1971 %7 oF wfven & g w1 W
W N3 § Rad ® , Q AV W, I 1710
LW &9 .

“That i adjusting the claim of
both the weaker and the gironger
elements, the reservation for the
former should be ordinanly less
than 50 per cent although no fiexi-
ble percentage could be fixed and
the actual reservation must de-
pend upon the relevant prevailing
circumstances n each case.”

gt o alt Ot ol ¥ R e so qedE
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wh & vt § et ol e frw oy
wff wft & wv Ay few F woer
W o s g

MR. CHAIRMAN: 1 will ecall
Mr, Mahilal, That is the last name.
There are two other speakerg ulso
with me.

As per time schedule, 2 hours will
be over by 533 pm. Moreover,
there are certain other items also—
Bils to be introduced. I do not
know what to do. Hoa Memberg do
not give theiwr names earlier go that
a proper estimate can be framed.
What happens 15 that at the start of
the discussiong of the Bill, there
were only two names So the first
speaker was given a longer time. Now
it will be difficult and 1t will be
against the interesty of the hon. Mem-
bers whp are waiting here to move
their Bills I think the House should
co-operate

PROF. P. G MAVALANKAR
(Gandhinagar)  Memberg get ideas
only after listening to some of the
speeches!

“t fawmw wwre amw  swmts e
e swrdz faoy ot g aed
w ot § ay Wirageger & A Iw
:hégr waur fem amw ot gy -
t
wamin wiwa o faew & s
it @ awa

st fewrae e qnew &1 ¥ R qEE
femr a4

aé

Y

MR. CHAIRMAN: It cannot be
done only for some members who
come late and want to spesk. I
think it is not a good precedent and
it will mot be fair also, If the mem-
berg are serious, they should give
their names early so that a proper
planning can be done as to how much
time cap be allotted to each member.

Now, Mr. Mahijlal—~you will take
only 3 minutes. =

SHRIMATI PARVATHT KRISH-
NAN (Coimbatore): 1 have a Bill

VAISAKHA 14, 1901 (SAKA)
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My Bill 15 a very important bne
affecting lakhs and lakhs of Bidi
workers who are the most exploited
in the country. And 1t geems that
all these people are the least con-
cerned gbout these exploited workers,

MR CHAIRMAN: I am afraid
now 1t cannot be finished today.

SHRIMATI PARVATHI KRISH)
NAN. Anyway you are pot interest-
ed in the interests of the Bidi wor-
kers

MR. CHAIRMAN: Everybody s
mterested, but how can we help it?

I am told the hoa Speaker has
been kind enough to permit you.

Mr. Mahila}

it iy ww (fwadr)  awats  wEgne,
ey Y w oAt e wifios fawaar
mgmga»mmwmﬁ

w4 sergfwn snfegr,  wgfen

wr nfrmt o fowdhr arhear @ Offsn
g g, Bl 31wl gR ow @ for e
et wdw & aftmr fod & vw gear fael
g1 & ofe & d@r p@ i mw gufdter
Wfagr w1 am i far w ) afrn fas
# wrgm ¢ f fag o ®aw afadl & oo
#rown ) e ofrare § dmr AR W
wrfier &1 am faw gv Wi 0 wear ) Ay A
fog agw gufedfenr oifm: » fawr =
fy T T & S gdm & afear faw
fe &w ofeare & & g gr oW qu
am wdfEg W TWT ) X FEEOT ¥ wrTw
o § wam fe garw qO WAty wn-
fos fawwrr a1 foere €, O ww ghoer
warey ) dvm ofrart & am Wt fag wToaw
¥R R owrw i owwd 3 oif eqwer

fen whfrerr ¢ 1 ofw 3w A dre

ur safir goer Az oqan v oaE ot
o% wewsT & ww qv o (SUWATY) T Ay
W gR qwr aft # o smwry gl ey
ot AR & & agfeazn & @ ar fr
gresr WY w qrnfas oY wifes fagwar
® % & &gk &1 wx ow wEnfer aryfe
aré # wafar w vw AT W W
wd § wx ax fr avnfor mfer fam-
wor WAt AR Ay Wl

MR. CHAIRMAN: Mr. Mahi Lal,
just a minute May 1 know the House
how much time ig required tq;-_thh
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[Mr, Chairman}

Bill? The hon. Minister has to reply
&nd then the mover has algo to reply
1o this. How much iime more does
the House want to give to this Bill—
not to-day—for the next time®

SEVERAL HON. MEMBERS, An-
other half-an-hour,

SHRI K. LAKKAPPA: Please do
not take gway my time,

SHHRI R. L. KUREEL (Mohanlal-
gany)* One hour may be given next
time,

PROF, P G MAVALANKAR: You
said that imtially there were only
two members who had given their
nemes. .

SHRIMATI PARVATHI KRISH-
NAN: You have indicated to us
that you have got two more names.
And then the Minister has to reply.
The mover has also reply, Two
hours only were allotted for this
Bill. In this way you go on add-
mg the names o the hst as and
when the Members give their names.
I say that there should be not more
than half-an-hour's time given g this
bill, 3

MR CHAIRMAN- [s 1t the plea-

sure of the House that the time
should be extended by hal-an-hour?

SEVERAL HON MEMBERS: Yes,
yes.

PROF P. G MAVALANKAR- No
more names should be added to the
list,

MR. CHAIRMAN: Mr Mahj Lal,
you may finish vour speech mnext
time. Nex! time the hon. Minister
and the mover only will reply Now,
the Speaker has permitted Shri
Saugata Roy to introduce his Bill
Mr Saugata Roy.
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{Substitution of Sections 275, 276,
ete.)

SHRI SAUGATA ROY (Barrack-
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pore): Sir, I move for leave to intro-
duce a Bill further to amend the
Companies Act, 1956.

MR CHAIRMAN: The
18"

question

“That leave be granted 1o intro-
duce a Bill further to amend the
Companies Act, 1956 "

The motion was adopted.

SHRI SAUGATA ROY' Sir, I in-
troduce the Bill

MR CHAIRMAN' Mr Ram Jeth-
malani. Mr Specaker hag permitted
him.

EMERGENRCY COURTS BILL

SHR1I RAM JETHMALANI (Bom-
bay-North West): I move for leave
to withdraw the Bill to provide for
establishment of Emergency Courlls
for the tmal of a certain class of
offences.

SHRI X LAKKAPPA (Tumkur):
Sir, it 1s dangerous t, do so. You
black-mailed this Parliament Now
he is withdrawing the Bill on esta-
blishment of Emergency Courts I
charge you have conspired and
showed vindictiveness for the estab-
lishment ({ speeryt coart and have
blackmailed the Parhament by now
withdrawing your Bill

MR CHAIRMAN: The question is:
“That leave be granted to Shri
Ram Jethmalani to withdraw the
Bill to provide for establishment
of Emergency Courts for the trial
of a certain class of offences”.
The motion was adopted.

SHRI RAM JETHMALANI: 1
withdraw the Bill

———



